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(3) farafaY vt ŷ rf̂ cr it *raft
sjto spfernt trfWr,
'tremr-9r«n' orgnfTnfl' awFtft 
g PlU f t  g f a f m  «PTffT «rr 1 
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Pro-Condi tion for Utilisation of World 
Bank Aid

8804. CH. HA&I RAM MAKKA-
SAR GODARA* Will the DEPUTY 
PRIME MINISTER AND MINISTER 
OP FINANCE be pleased to state:

(a) whether it is a fact that there is 
a pre-condition in the utilization of 
the World Bank aid since the money 
on projects is to be spent first and 
then asked for reimbursements;

(b) if so, whether it is also a fact 
that most of the State Governments 
find it difficult to fund the projects and 
due to delays in execution etc., and on

account of their lean budgetary provi
sions the costs of the projects in hand 
escalates; and

(c) if so, his reaction in the matter?

THE MINISTER OF STATS IN 
TuE MINISTRY OF FINANCE tSIIRl 
Sm SH  AGARWAL): (a; Yes, S.r, 
the aiticle3 of Agreement of the In
ternational Bajnk for Reconstruction 
and Development (IBRD) and the In
ternational Development Association 
(IDA) provide that the Bank and tbe 
IDA shall make arrangements to en
sure that the funds may be 'withdrawn 
only to meet expenses in connection 
with the projects as they are actually 
incurred.

(b) and (c) State Governments 
pose projects ioi World Bank Group 
fiuicing m acordanco wilh th^r 
plan priorities and agree on scheJiues 
,! expenditure in the co„*n» of pio- 

jeit appraisal/negotiation after satis
fying themselves that they would be 
in a position to make full provisions 
therefor; m their plans. Mostly, the 
State Governments make appropriate 
budget provisions though instance* 
have been noticed ‘where this has not 
been done. While lack of adequate 
budget provisions can adversely affect 
project execution resulting in cost in
creases, more often delays occur on 
account of a variety of other reasons 
such as organisational deficiencies, in
adequacies of detailed planning, im
plementation and monitoring, difficul
ties relating to land acquisition and 
procurement, ineffective inter-institu
tion co-ordination, etc.

Number of Persons convicted lor 
Violating Essential Commodities Act

8805. SHRI JANARDHANA POO- 
JARY: Will the Minister ol COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) what is the number of persons 
convicted for violating the Essential 
Commodities Act during 1978; and




